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-Declaration from Judges on * Obser- 
vance of Prohibition

4680. SHRI OM PRAKASH TYAGI: 

DR. V. A. SEYID
m u h a m m e d !

SHRI ANNASAHEB P. 
SHINDE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a ) whether the President of the 
A ll India Prohibition Council has ob-
tained an assurance from the Law 
Minister that he would take a declara-
tion from judges to be appointed 
henceforth that they would not touch 
liquor;

(b) what action will be taken if 
the declaration is violated;

(c) whether this provision will be 
incorporated in the High Court Judges 
(Conditions of Service) Act, 1954, if 
not the reasons thereof; and

(d) the circumstances which impel-
led the President of the Prohibition 
Council to obtain the assurance from 
the Law Minister?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTl BHUSHAN): (-a)
No Sir. However, the Chief Justice 
of India is being consulted in regard 
to a proposal that in the case of fresh 
appointments to the Higher Judiciary, 
a declaration or undertaking should 
be obtained from the person proposed 
to be appointed that he does not take 
intoxicating drinks or will not take 
them during his tenure as a Judge 
(as the case may be). No final deci-
sion has been taken in the matter.

(b) to (d ). Question does not 
arise.
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